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Original Application No. 401 of 1987. 
/ 

In this application the applicant seeks to 

question the order No. CP.677/IX/Change of Department 

dated 8/12.5.1987 whereby she was retransferred as 

Safaiwali by the Medical Department of the Railway, 

Cuntakal. Earlier thereto only on the request of the 

applicant, she has been transferred from the post of 

Safaiwali to that of Telegraphic peon on 6.9.1985. She 

was informed that posting her as peon involves change of 

bategory. 'H *the approval of competent authority/and 

is subject to her being tree from vigilance cases and that 

she will rank junior to all existing permanent/temporary 

hi 
peons on the date of her joining the new post. BykimPuQned 

order dated 6/12.5.1987 the change of category by bringing 

her back to the category of Saf44waii from the category 

of peon is sought to be iAlpu'gned. It is tontended that several 

were 
others7aimilarly transferred from one Department to another 

but nobody was retransferrod except the applicant. It is 

further contended that no reason was given for changing the 

category of the applicant from peon to Safaiwali. 

2. 	We have heard the learned counsel for the 

applicant and the learned Standing Counsel for the Nariway. 
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The Standing Counsel has produced the record before us. 

He states that the order of transfer and recategorisation 

was done wrongly by the concerned Officer and postin4was 

ij 

ivenjs peon. There were several other seniors to the 

applicant who were entitled to the post of peon. Admittedly 

the order sought to be' impugned involves change of category 

LXI,CIA_. awL- 4'-' 
and hertransfer. 	'as peon wap',4frpaeeuAiib en coas4dezatioa 

Pt~lher request. Retransfer without a notice to the applicant 

would prima facie be bad. 

We accordingly allow theipplication with a 

direction that it is open to the Department to issue notice 

to the applicant explaining the circumstances under which the 

impugned order has been issued gi-v±rTg her an opportunity 
I 

to make representation and then pass such order as deemed 

fit and proper. 

With these directions, the impugned order 

dated 8/12.5.87 is sat aside. There will be no order as to 

costs. 
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Dictatad in the open wurt. 

6 ~ a~4-~ LJ~ 	 ln~C2 
( 8. N. Jayasimha ) 	 ( D. Surya Rao ) 

Vice Chairman 	 Member (p) 

Dated this the 31st day of July 1987 
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